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Abstract oj tAe Proceeding, 0/ tAe Oouncil 0/ the OOfJC1'nor Gene1'al.of IfUlitr., 
a"embled for eke purpo,e oj milldng LtIW! and Reoulation, under 11,e 
p1'O'Diritm, oj tke .4.ct, qf Parliame"t 24 ~ 2G JTict., cap. 67, and Go ~ 
56 Pict., cap. 14. . 

'The Council met at Vicergal Lodge. SimIa, Qn Thursday, the 3rd A11o~t, 
1893. 

PRESBJ!I':r': 

Bis Excellency the Viceroy and Govemor General of India, -G.C.K.G., 
G.)[.8.I., G.)[.I.B., preriding. 

Bis Honour the Li~utenant-G9vemor of the Punjab, X.C.S.L 
His E.xcellency the Commander-in-Chief, X.O.B., G.O.LE, v.c. 
The Bon'ble :Sir P .. P. Hutchins, X.C.S.L 
The Hon'ble Sir D. M. Barbour, LC.S.I. 
1.'he Hon'ble Sir A.. E. Miller, KT., Q.o. 
The Hon'ble Lieutenant-General H. Brackenbury, O.B., R.A. 
The Hon'ble Sir O. B. Pritchard, )[.0.1.:£., C.8.I. 
The Hon'ble J. L. Mackay. C.LB. 

EXOISE AOT. 1881. AMENDMENT BILL. 

The Hon'ble SI~ DAVID BARBOUR moved for leave to introduce a Bill to 
amend the Excise Act, 1881. He said: 

" It is proposed to amend the Act in two respects, nnd both the amend-
ments are very simple and ~ot likely tq meet with opposition. 

"Under section 7 of the Act as it now stands the Local Government mlly 
from time to time fix the rate of duty to be levied on spirit passed out of a 
distillery licensed under-section 5 of the Act or established under seotion 6 • 

.. It has been held, and no doubt correctly held, that under the law as it 
now tltand.s the Local Government can only fix: one rate of duty for spirit 

. passe~ ont of such distillery no matter what the destination of spirit may be. 
This state of things is fouII:d to produce inconvenience, as spirit may be passed 
Ollt for consumption in another province or in a different district where the 
duty on spirit is either higher or lower than it is in the province of di,strict 
'Where the distillery is sitnated. To meet this difficulty it is proposed to modify 
the Act in such manner as to permit tbe Local Government to fix different rates 
,of duty ·according to the place to whioh the spirit is remov.ed for consumption. 
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cc A difficult1 as ~ arilleil'in Upper Bnfttja 'm 'ooItnection ;wilh the 
import 'of spirit 'and 'other exoiseable' articles. ttom. beyond·'tbe frontier. T·here 
is at present no po ~ to impose a duty on the import of s\lch 'f;pirit. To 'meet 
this i i u ~ .power is given to' the G&vernor General in. Oonncil to impose, by 
noiHication in the 'Gazette of "India, sucb a'uty 'as may be bODsIdered proper on 
any .pirit, fermented liquor or illtoxicatihg drag brought by land from beyond 
the limits of British India into any territory to which the Excise·Act. 18B1, 

extends." 

The Motion was put and agreed to. 

The Eon'ble 'SIB DAVID BABlJOUR also introduced' the Bill. 

The Hon'ble BIlt DAVID BARBOUR a ~omove  that ,the Bill and·State-· 
ment of Objects and Reasons be published in·the Gazette of India in English, 
and that the Bill be taken into conSideration. on the lothinetant. 

The Hon'ble Sm A:r.BJtANDBB MILLER awtgest.e(l that the Bill ahould 
be taken into cousideration on the 17th instant. He thought that the Bill 
might require to be looked over, and that some discussion with the Hon'ble 
Member a.bout a point which he'had already called his attention to might be 
advisable. 

The Motion that the Bill be taken into :considerationon the 17th instant 
was put and agreed to. 

INDIAN 'TARI.FF AOT, 1882, AMEN'DME,NT BILL:, 

The Hon'ble SIR DAVID BARBOUR. alsomovecl for leave to 'introduce a 

:Bill to amend the Indian. Tariff Act, 1882, as amended by subsequent Act'!. 
He said:. 

cr The proposed alIlendments are 'of a very siinplenature. 

'11 In 1888 the duty on salt 'in Burma was raised 'from threeannas a. maund 
to one 'rupee a maund. 'Salted fish is largely produced and ~ onsume  in Burma, 

and the raising of the rate of duty on salt unfairly handicaps the local mauufac_ 

ture as compared with, manufacture in couutrics r no ut ~n a t is.lev:ied. 

"The (.xtcnt to which the local manufacture is handicapped is shown by 
the fact, that since the raising. of the salt-dnty in 1888 the quantity of-dry 

salted fish annttnll! imported has . more ·than doubled, a. nd a new trade, the.-
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import of wet salted fish or "gapi. has come into existence. Last yent" 
Jl"early l' mOOoD pounds of 'wet salted, fish were- imported. By the Bill 
which I am bOW about to introduce power is.given to the Governor GennrnJ, 

in Council to 'impose a duty on imported salted fish not exceeding twelve 
annas a nmnnd. 'The imposition of sU'ch a duty will remove the disadvantage 
unde!' which the local manufacture at plP.sent lubours • .and it will als.) prevent, 
the import of salt free of duty in the form of salted fish. 

.. ~ vanta e MS been 'taken 'of the npportnnity to remove a doubt wbj ch 
arisen as to tbe 'interpretation of the Tariff Act in another respect. As this 
Oouncil is aw.are. an e~port- ~  is now chargeable upon the el[port of rice. 
Doubts have arisen as to whether this duty is leviable on rice-flour or ground 
rice. These doubts will be removed by specifically declaring rice-flour or ground. " 
rice to be liable to payment of duty." --

ThE Motion was put and agreed to. 

The.Hon'bIe Sm DAvm BARBOUR also introduced the Bill. 

'The HOll·ble &1r. DA.VID, B.\.lLBOUR also moved that the Bill and State--
ment of Objects and Reasons be published in the'Gazette of India in n is ~  

and thut'the Bill be taken into consideration on .the lOth instant. He ex-

.plained tbat it was desirable ths.t the Bill should be taken into considers. tion 
on this date, e aus~, if any great delay 'Were to occur in tbe passing of the 
Bill, large qWlntiti811 of sult·fish would be imported in order to,escape t~e d u~  • 

. The Moti,?n '\'Vas put and '800lPfeed to. 

INDIAN PORTS ACT, 1889, AMENDMENT BILL. 

The Hon'bla S:r&:'DAVID 'BAlLBOUB. also moved 'for leave to introduce a 

Bill to amend the Indian .Ports Act, 1889. He said : 

cc There is a group of small ports in the-Balasore District in Bengal. and 

the maximum rate of port-dues payable 'is ~  annas per ton. with a sp ec,ial 
exemption in the case of mail-steamers. and coasting-vessels, which are not 
ch!U'geable with port-dues oftener than one in sixty days. 

ce It so happens that the trade of these ports iii chiefly with Cah:utta, 
sroa.n vessels making frequent trips fn and from Calcutta . 

.. Under these circumtanccs a limit of sixty days ·is quite unsui tablA. and 

the port-dues amonnt only to a very small fraction of thc yearly exp.enditure 

-whioh is incllrred in keeping up the ports. 
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cc Before the passing of ·the A ~ -of 18,89 the limit was ,thirty daJlt and not 
&ixty ilay. It is now proposed to restore the old limit of thirty days. Even 
with the reduoed limit the receipts will not nearly cover the expenditure, and 

the balance of expenditure must, 8S before, be met from the Provincial reve-

nues of the Government of BengaV' 

'Ihe Motion was put and ngreed to. 

The Hon'ble BIB. DAVID BARBOUB also introduced ,the :Bill. 

The Hon'ble BIa DA.vID BARBOUR aleo moved that the Bill and State-
ment of Objects and Reasons be published in tbe Gazette of India in n ~ , 

and in the Caloutta Gazette in English and in such otber l&Z1guages 88 t~e 

Local Government thinks tit. 

The Motion was put and agreed. to. 

FOBTPONEMENT O.F BILLS. 

The Hon'ble BIB ALEUNDBB MILLBR moved for leave to postpone, 
until the ~ t meeting of the Oonneil, his Motion for leave to introduce a 
:Bill relating to the Tributary ltIahals of Cuttaok. He explained that the Bill' 
bad not been placed in iii, hands until he had entered the Council room. He 
llad, therefore, been unable to see what was in it, or whether it was in the 
form in whioh he should like to introduce it. . 

The Motion was put and agreed. to. 

The Hon'ble Bm FHILIp HUTCHI!lS asked that the ot~on down in his 
na me~ to ask for leave to introduue a Bill to amend th. Code of Criminal· 
Procedure and the Indian Pena.l Oode, might be allowed to stand over. He 
explained that there was .some difficnlty as to "the best 'Way of carrying out 
• the objects of the Bill, .and it was desirable to have a little more time for 
discuasion as to the precise form which it Should take. 

The Motion was put and agreed to. 

The Council adjourned to Thursday, the 10th August, 1893. 

SIMLA; 1 
TAt. 4th bgval, 1898. 5 

B. HARVEY JAMES, 

Se r~t 1I to the GOfJernment 0/ IndifJ, 
LegiBlaUf1e epartme t~ 

S. G. L P.-No. 48 L. D.-8.7-16.-Su. 




